SAREN AN

IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.692 of 2026

Pushpa Devi W/o Krishnanand Paswan, Resident of Village- Neauri P.O-
Kyot har P.S- Singhiya Dist- Samastipur.

...... Petitioner/s
Versus

The State of Bihar through the Addl. Chief Secretary, Social Welfare
Department, Govt. of Bihar, Patna.

The Director, Social Welfare Department (ICDS) Directorate, Indira
Bhawan, Patna.

The Divisional Commissioner, Darbhanga Commissionery, Darbhanga.
The District Collector cum District Magistrate, Samastipur.
The District Program Officer (ICDS), Samastipur.

The Child Development Project Officer, Singhiya P.S. Singhiya, Distt-
Samastipur.

Puja Yadav, W/o Ranjeet Yadav, R/o Vill- Neauri P.O- Kyot har P.S-
Singhiya, Diss- Samastipur.

...... Respondent/s
Appearance :
For the Petitioner/s : Mr. Kedar Jha, Advocate
For the Respondent/s  : Mr. Standing Counsel (05)

CORAM: HONOURABLE MR. JUSTICE DR. ANSHUMAN
ORAL JUDGMENT

Date : 02-02-2026

Heard learned Counsel for the petitioner and
learned Counsel for the State.

2. Learned Counsel for the petitioner has filed
the present writ petition challenging the order dated 07.08.2025
passed by the District Programme Officer, Samastipur, in
Anganwari Appeal Case No.352 of 2019 (ICDS), Sasamtipur,
and DPO Court Samastipur Case No.71 of 2016-17 dated

03.06.2019.
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3. Learned Counsel for the State raised
preliminary objection that order of District Programme Officer
is challengeable under the Margdarshika for appointment of
Aganbari Sevika Sahayika.

4. After hearing the parties, it transpires to this
Court that the advertisement for appointment of Anganwari
Sevika took place in the year 2013, appointment letter issued in
the year 2015, it is being guided by the Anganwari Sevika
Sahayika Margdarshan, 2011. Under the 2011 Margdarshika,
there 1s a provision of challenging order passed by District
Programme Officer within 30 days before the Deputy Director
Welfare or Additional Collector authorized by the Divisional
Commissioner, who has to pass order within 45 days.

5. The relevant provision laid down under Rule
10.3 to 10.6 are as follows:-

“10.3. ST QR q=TiYSET gfe 99T 7
A= faaar I & @ 39T T4 &l T8 S T HHT A5 H
Efaara ST &l I Fl &l AR &30 |

T T TR & 39T AR & fa5g
e (30) fA T & i< HsSog Agad & &A@ H
TSR 37 a9, FEITT 3¥aEr THSA T gad g1
IRT AW JATRAT & I L & TRIHaNT & qHer
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AT ST &l AT il |

104 THSHE IT (A=, &I o1y
THSAT AgEd g Tdd IR §RT aatad Tt

FT AT TUT (AT T T&IEIT F SR & Setaa

HRIAT HT FTATRT HL 5T T (45) faat & sr==w gaw
Q9T IR T |

T AAS | I AR Afaq N I 39
S & (aog AL AT aFT 51 & AT G |

10.5 &fg@r FETEdr gRT §<d 99Taq 7
AfEfaaar a I & Wlader @ g+ 7 f§ar
TR qeTiaair dafaa qeif & gaa7 30 faqr & siex
@& I TR &T |

10.6 AT TR TeTEaRT & ITdad AR
& faeg 30 [T & 3fev ST w=iorair & qoar :T9rer a7
feram ST g | (T geThaanT gefua Taft & a7 60 fat
& ST GET AR I ST | 6 AR & [aeg Als el
TE T 17

6. Upon going through those provisions, it is
crystal clear that there are two forum of appeal are present. In
the first channel, the appointment on the post has subject to
challenge, i.e., in Rule-10.3 and 10.4, whereas in second

channel, for the irregularity done in running of the Anganwari
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Kendra is there which is 10.5 and 10.6. It is admitted that in the
present case the dispute is admittedly relating to appointment of
the Anganwari Sevika. Therefore, provision of 10.3 and 10.4
shall be applicable.

7. In this view of the matter, the present writ
petition is disposed off granting liberty to the petitioner to
challenge the same before the statutory appellate authority

within 30 days from today.

(Dr. Anshuman, J)
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